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81. No. Name and designation or the Officer 

10 Shl"i H. S. Anand, DEE 
II Shd G. Sampath, Principal, STS 

III Shri !t. N. Lall,DEE 

13 Shd O. S. Garg, SSTE 
14 Sbri K.K.Soni,SEN 

15 Shri SUlhil Kumar, SSTE 

16 Shri R. A. Khandey, DEN 

17 Shri S. K. Srivaltava, SEN 

18 Shri S. Malhotra, DME 
19 Shrl G. N. Asthana, PE 
110 Shri Y. N. Dbawan, PE 

Iadep d.t body for objecdw 
...... eDt aad evaJ:aadoq of 
C01Ultry'. malaria coatrol .ort_ 

5402. Dr. KRUPASINDHU 
BHOI: Will the Minister of HEAL-
TH AND FAMILY WELFARE be 
plea~d to Itate~ 

(a) whether an Expert Group on 
Malaria, constituted by the Indian 
Council of Medical Research, has 
recommended the setting up of an 
independen t body for objective ass-
essment and evaluation of the 
country's malaria control efforts; 

(b) if so, the recommendations 
of the gouup and the reaction of 
Government thereto; and 

(c) the action proposed to be 
taken in the matter ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF HEA-
LTH AND FAMILY WELFARE 
(SHRJ NIHAR RANJAN LAS-
~): (a) No. 

(b) and (c). Does not arise. 

Training Counc 

. Induction CourBe for IRSEE Probationers 

} 
Advanced Work Study Course for Senior 
Scale 0fBcert. 

1. Seminar on Contractt and Arbitationa. 
J 

Special Course on Training for Trainen. 

} 
Sbor~ Course on Eviction frem Railway Pre-

mlSei. 

I Induction Course for IRSME Poba-
~ tion~rs. 

J 

Seth.sam.dram caaal pro-
ject hi Tamil Nad. 

5403. SHRI B. K. NAIR: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the details of the Seth usa-
mudram Canal Project in Tamil 
Nadu; 

(b) the progress made so far; and 

(c) ifnot, when it is likely to be 
taken up· for execution ? 

THE MINISTER OF SHIP-
PING AND TRANSPORT (SHRI 
VEERENDRA PAUL): (a) A 
Committee to go into the Question of 
economic Viability of Sethusamdram 
Project has been consituted. Their 
Report is awaited. 

(b) and (c).Do not arile. 

Naticmal Maritime Board 
Agreement Vis-a vi_ article 

of agnaneat of tile Ladiaa 
Seamea 

5404. StiR I M. M. LAWRE-
NCE: Will the Minister of SHIPP-
ING AND .TRANSPOR T be pleas-
ed to stat~: 

(a) whether it is a fact that the 
National Maritime Board's Agree-



ment is a hi-partite agreement and 
having no statutory obligation on the 
seamen who or whose re~entative 
is not party to the agreement; and 

(b) if so, how the Govemmen t 
have incorporated the different clau-
ses of that agreement in the 'alticle 
of agreement' of the Indian Seamen 
before employing on Board the vessel ? 

THE MINISTER OF SHIP-
PING AND TRANSPOR T (SHRI 
VEERENDRA PATIL): (a) and 
(b). The wage tenns and service 
conditions of alll Indian foreign-
going ratings (Seamen), whether 
serving on Indian flag vessels or 
foreign flag vessels, are decided by 
the National Maritime Board which 
is a bi-partite machinery comprising 
of representatives of Indian seamen 
through their recognised unions and 
the shipowners. The Articles of 
Agrreement between the Master and 
a seamen are prescribed under the 
provisions of Marchant Shippin? 
Act, '958, as such, the Agreement IS 
statutory. As per the provi~ions of 
Merchant Shipping A .. t, the articles 
of Agreement are to contain, inter 
(JU(J, the amount of wages payable 
to each seamen. The N~tional Mari-
time Board decj~ions form part of 
the Art.icles of Agreement provided 
they do not conflict with any law or 
provision of Merchant Shipping Act. 

Railw~ys IDstitute at Sama-
stipur 

5405. SHRI BHOGENDRA 
JHA: Will the Minister of RAIL-
WAYS be pleased to state: 

-(a) whether there is only one 
Railway Community Institute at 
Samastipur for thousands of Railway 
Employees for their multilateral 
cultural, recre~tional and other acti-
vitie~; 

(b) whether that nstitute is 
pr0pOIM to be leased out to some in-
dividual cinema house owner; 

(c) whether railway eml,leyees 
of Samastipur have demonstrated 
against the said lease; and 

(d) whether it is proposed to 
cancel the lease ? 

THE DEPUTY MINISTER 
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND 
SOCIAL WELFARE AND IN 
THE DEPARTMENT OF PAR-
LIAMENT AR Y AFFAIRS (SHRI 
MALLIKARJUN): (a) There are 
two Railway Institutes at Samasti-
pur. 

(b) Yes. There is a proposal to 
license (and not lease) he old Insti-
tute building to an outsider for ex-
hi biting films. 

(c) Yes, a representation sub-
mitted by the Railway employees 

. against the proposal to license ins-
titute building to an outsider WaS been 
received by the Railway. 

(d) The license agreement has 
not yet been finalised with the party· 

Filling up of 10 high-raakipg 
posts 

5406. SHRI MADHA VRAO 
SCINDIA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether it is a fact that at 
least IO high-ranking posts in the 
Railway induding those of General 
Managers oflour ofnine Zones, have 
been lying vacant; 

(b) if so, since when; 

(c) what are the reasons there-
for; and 

(d) what steps are being taken to 
fill the same ? 




